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New Dslhi this the 23fd Day of February, 19986,

Hon'bla Sh, B, K Sinqh,'ﬂnmblr(ﬂ)'

»*

Miss Tarawati,

0/o late Sh, Oull Chand,

through Sh, Ghhida Lal,

Booking Clerk Railuay Station,

ghaziabad, Applicant

(through Sh, B,S. Mainss, advecats)

versus
1, Union of India,
through the Gensral Manager,
Nor thern Railuay,
Bareda House, Neu Delhi,
2, The Divl, Railuay Manager,
Nor thern Railvay,
State Entry Road,
New Dslhi, Respendents

(through Sh, K K Patsl, advecate)

(ROER ((RAL)
deliversd by Hon'ble Sh, B, K 5ingh, Member (A)

The relief prayed for in this G A, is that
the respendents ahoﬁld be directed te psy the amount
due to the applicant under the law as compesnsation
on the death of late Sh, Ouli Chand with interest

at the rate of 18% p.a, from the date of death till

the date of paymint.

The lsarned counsel for the respondents has
already placed a photocopy of the chsque which is
in toksn of the payment made to the applicant on
22,12,1995 amounting to Rs. 75,824/- omly, In vieu
of this photocopy filed as Annexure=-l to the counter-
affidavit filed, the A, is dismissed as having
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becoms infructuous with liberty given to the applicant
that if he has any surviving grisvance after the payment,

he will be at liberty to assail the sams,

(a?@@/

Member (R)
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